Notification No.60/Rules/DHC Dated : 21% May, 2002

In exercise of the powers conferred by Section 7 of the Delhi High Court Act,
1966 (Act 26 of 1966) read with Article 225 of the Constitution of India, Clause 27 of the
Letters Patent and all other powers enabling it in this behalf, the High Court of Delhi,
hereby makes the following amendment in Rule 4, Chapter 5-A of High Court Rules &
Orders, Volume V, namely :-

1. The words “Rs. 2/-” occurring in first sentence of Rule 4 of Chapter 5-A shall be
substituted by “Rs.5/-”

Note This amendment shall come into force with immediate effect.

By Order of the Court
Sd/-

(BHARAT BHUSHAN)

REGISTRAR GENERAL



